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/  CENTRAL ADMINISTRATIVE TRIBUNAL^ALLAHABAD
CIRCUIT BENCH AT LUCKNOW.

Registration 0.A.No.193 of 1988(L)
Chandra Bhan .... Applicant

Vs.
Union of India and another ....  Respondents

Hon. D.S.Misra, AM 
 ̂ Hon. G.S.Sharma,JM

( By Hon, G.S.Sharma,JM)

The only relief claimed by the applicant in this 
petition under Section 19 of the Administrative Tribunals 
Act (XIII of 1985 ) ( hereinafter referred to ^s the 
Act) is that the respondents be directed to implement 
and comply with the judgment dated 19.10,1985 passed 
by the IVth Additional Civil Judge, Lucknow in Civil Suit 
No.18 of 1985 within the time allowed by this Tribunal 
with all consequential benefits of seniority# promotion 
and arrears of pay. The question arising for consider­
ation before us is whether such a petition is contemplated 
u/s.l9 of the Act or is maintainable.

2. The learned counsel for the applicant 'vas heard 
at length and his contention is that it is yet doubtful 
whether this Tribunal can initiate action against the 
contemner under the Contempt of Court Act read with S .17 
of the Act for the disobedience of the decree passed 
by the Civil Court and placing reliance on Baldeo Singh 
Vs. Chabi Shyam Tripathi (1988 Local Bodies and Educational 
Cases-411) and Ram Lai Kapoor Vs. Union of India ( 2 (1988) 
A.T.L.T. (CAT)-203) it v/as urged that as conflicting

o



0

i

o

. 2 .

views have been expressed on this point by a Bench 
of this Tribunal and the Lucknow Bench of the H i ^
Court of Judicature at Allahabad, this matter should 
be thrashed out after issuing notice to the respon­
dents.

3, We have very carefully considered the conten­
tions raised before us and have also gone through 
the two decisions cited above. In our opinion, it is 
not necessary to decide the questioii posed on behalf 
of the applicant before us in this case as the 
application before us is not an applicaticn for action 
under the Contempt of Court Act but is an application 
u/s.l9 of the Act, whatever may be the views of the 
Tribunal and the High Court regarding the contempt 
proceedings in the event of the disobedience of the 
orders passed by the Tribunal, High Court or other 
Civil Courts, the simple question before us is that the 
present petition is in the nature of an application 
for execution and it has to be seen whether such an 
application is maintainable under any provision of the 

, law. The relevant provision is contained in S.27 of
the Act, which iruns as follows *-

•'27, Execution of orders of a Tribunal- Subject 
to the other provisions of this Act and the rules, 
the crder of a Tribunal finally disposing of an 
application or an appeal shall be final and shall 
not be called in ^estion in any court (including 
a High Court) and such order shall be executed 
in the same manner in which any final order of 
the nature referred to in clause (a) of sub-section
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(2) of Section 20 (whether or not such 
final order had actually been made) in 
respect of the grievance to which the 
application relates would have been 
executed. '•

4, Section 27 provides that the orders passed

by the Tribunal are not to be executed by it and they 
are to be executed in the same manner in which any final 
order passed by the concerned competent authority would 
have been executed. Thus, there is no doubt about the 
fact that the Tribunal is not required under any provi­
sion of law to execute even its own orders and we are 
of the view that on this ground alone, the Tribunal 
cannot be asked to execute the orders or decrees passed 
by the Civil Courts. This Bench while sitting at Allaha 
-bad has repeatedly taken the' view that execution 
applications contemplated by O.XXI of the Code of Civil 
procedure could neither be transferred by the Civil 
Courts to the Tribunal u/s.29 of the Act nor can such 
applications be filed afresh before the Tribunal, A 
careful study of the provisions of Ss,14 and 28 of the 
Act will go to show that there is no baribjji the juris­
diction of the Civil Courts to execute their decrees 
passed in service matters before the establishment of the 
Tribunal and the remedy of the applicant, if at all, lies 
before the Court passing the decree sought to be imple­
mented and not before this Tribunal, Assuming for the 
sake of argument, this petition is entertained and a

o
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final order is passed by the Tribunal directing the 
respondents to implement the decree of the Civil Court 
and if the respondents still fail to comply with the 
.same, the Tribunal has no machinery of its own for 
executing its order and the ultimate remedy will lie 
only under the Contempt of Court Act. It is needless 
to consider the scope of the powers of this Tribunal 
under that Act for the disposal of this petition.
We are clearly of the view that such a petition is 
not contemplated by S.19 of the Act and is not 
maintainable.

5. The petition is accordingly dismissed in limine.

0

MEMBER (J) MEMB3R (A)

Dated* 24.1.1989 
kkb.

0
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Chaadra Bhan Applicant.

Versus

Union of luidia & another Re ispoD dents:

FORM ~ I 
(See lule If)

APPLICATION UNDER SECTION 19 OF THE 
ADMINISTRATIVE TRIBUNALS ACT, 1985.

For use in Tribumgl^s Office:

Date of filing ------------- — ~

or

Date of receipt ------- -- -----
by post.

Registration. No, --------- ------
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IN THE CMTBAL iiDMINISTRATIVE TRIBUIiAL, ALMABAD,
CIRCUIT BENCH, lUCKNOW,

Chandra Bhen Applicant.

Versus

Unio® of India & another Respos-dents,

w

J M M l

SI, Fo* Parti cul ars. Page nos.

• ••■ • j[ G

2. AnneXUre No.■ A-1.
photo stat copy of juidgment dated , , .
19.10.1985 passed by IVth. Additional 
Civil Judge, Lucknow in Pegaiar Civil 
Appeal No. 18 of 1985 ( Chendra Bhm 
Versus Union, of India),

3* Annjemre Nb» A~2.
Representation- dated 2%, 12,198?
( photo stat copy ),

Annexure No. A~5>
Postal Receipt ( Photo stat Copy)*

§■* Ann.exure No. A-4,
Photo stat copy of reminder dated 
2Zf,5.1988.

5. VakalatrtaEia

I S '  1 9  

2.0  

2 1

Signature of the Appllcsnti



IF THE CENTRAL ADMINISTRATIVE TRIBUNAL, H U m m m )  
CIRCUIT BENCH. LUCKNOW. ___
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0. A. No. 1 05  of

Cbsndra Bhait Applicant*

Versus

Union of India S: another Respondents.

APPLICATION UNDER SECTION 19 OF 
AMNISTRATIVE TRIBUNALS ACT, 19̂

«««««

DETAILS OF APPIICATIONi

1. PARTICUALARS OF THE APPLICANT;

(1 ) . Nasie of the applicant ; Chandra Bhan.

(i i ) . Name of father SriL Setu.

(i i i ) . Name & official add- ;
ress in which employedj 
and designation.

Firemen grade *C' 
under Loco Forefflan, 
Northern Railway, 
Alambagh, Lucknow*

(iv). Office address as given above.

(v) . Address for service of 
all notices.

r/o L.D, 7F, Running - 
Shed Colony, Alainbagh, 
LUdCNOW.

0 ? ^ / ^

* .2 .
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f .  PABTICUlJiRS QF RESPONDENTS:

(i ) . Fajae/or designation. : 
or respondents.

(i i ) . Office address of 
respondents.

(iii)* Address for service : 
of all notices.

) 1 
)
)
)
)
)
)
)
)
)

Union of India, 
through the General 
Manager, Northern - 
Esilway, Baroda - 
I5?us©, NEW DW.BI.

2. The Divisional - 
Hallway Kanager, 
Northern Railway, 
HazratganJ, 
LtrCKNOW.

3. SE PARTICULARS OF ORDERS AGAWST 
WHICH APPIICATION IS MADE.

Since the applicant’ s representation dated 

2ilf, 12*1987 has not been decided and the 

judgment dated T9o10. l985 passed by the IV th. 

Additional Civil Judge has not been, impleaiented, 

there is no impunged order.

SaBJECT IN BRIEFi

For implementation of judgment and decree 

dated 19* 10*^985 passed by the IV th. Additional 

Civil Judge, lacknow in Regular CiAd.1 Appeal 

No. 18 of 1985 ( Chandra Bhan Versus Union - 

of India ) decreeing the suit of the applicant.

5. JURISDICTION OF THE TRIBUNAL;

The applicant declares that the subject matter 

against vM-ch he v/ents redressal is mthin the
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jurisdiction of this HoR'ble TxibuDal* 

5. LIMITATIOIT;

The ^plicent further declares that the ei)pli- 

cation. is wLthin. the limitatioiL prescribed in 

Section 21 of the Adadnistratiive Tribunels Act, 

1985.

6* FACTS OF THE CASE?

(i) That in the year 1982, the applicant

had filed a Regular Suit ( Suit ETo* 102 of 1982 Chandra 

Bhsn Versus Union of India ) in the Court of Munsif - 

Ravali, lucknow for the reliefs re-produced below

*' (a). A decree declaring the iinposifeloni|
of para 410 of the For them Railway 

Medical Manual on the plaintiff in 

terms of Letter Fo. 99 Ked./O/M dt.

I 4*5 *19?1 issued by DMO/IKD as illegal,

If unconstitu tion ^ , void end in-operative

in lav; and that the plaintiff is en­

titled to fUll benefits of promotlon,
i|

seniority, pay and ellow^ces etc which 

' YOU Id have accmed to him had he not

been declared a case of echizonphina 

under pejt?a 410 of the Northern Railway 

Medical Manual be passed in favour of



V (A)

the plain tiff and ega nst the defendgjit, ^

(b), Ck)st of the suit be s:9/arded to the plain­

tiff Slid against the defeiidmt,

(c)* Any other relief which this Ron’ble court

may deem fit end proper in the drcums- 

tences of the case be awarded to the pl^n- 

tiff end against the defendant,*'W

(ii). That under the orders of the Distilct -

Judge, lucjsnovj, the aforesaid suit was transferred in 

the Court of VIII th* Additional Munsif*, lucknow, ^  

by his judgment end decree dated 1 7 . dismissed 

the suit*

(iii)* That aggrieved by the judgment end decree

mentioned ebove, the applicant, in the year 1985 > 

filed Regular Civil Appeal ( R.C.A, No, 18 of 1985- 

Chendra Bhsn Versus Union of India ) in the Court of 

District Judge, lucknow and the same, under the orders 

of the District Judge, Lucknow, was transferred in the 

Court of IV th. Additional (Jivil Jndge, Lucknow for 

de cisiono

(iv)* That the aforesaid appeal was contested

by the respondent no« 1 and after hearing the parties, 

the learned IV th. Additional Civil Judge, Lucknow, 

by his judgment end decree dated 19»10*1985, allowed 

the appeal and quashed the orders dated 17,l2-o198̂  

passed by the learned Muneif, Accordin^y the plaintiff
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(5)

was also made entitled to all consequentiel benefits 

of piDEiotioiis, seniority and arreejrs of pey. A true 

photo stat copy of juagBtent dated 19*10,1965 of the 

leemed IV th* Additional Civil Judge, liucknow is 

being filed herevith as MNEKURE HO. A-1 to this 

applicatLoa,

t )* That after aw^slting a long when no

orders v.ere passed by the respondents iffipleiaenting 

the Judgment dated 19*10.1985 ( Annemre Fo* A-1),. the 

applicset contacted the office of the respondent no. 2 

and other concerning euthorties several times, but dll 

the fcLmes, he was told that a second appeal had already 

been filed by the Eail’̂ ây Adadnistration in the higher 

court and the applicant placed reliance thereon.

Annexure nos^ 
A-2 and A-3*

viien
vi)* That/no notice for second appeal alleged

to have been filed was received from any court for a

considerable period, the applicant, by means of a

representation dated 2ii.o12,1967 sent under registered 
on 25.12.87

post/ requested the respondent no. !■ to pass orders 

for implementation of judgment dated 19.10*1985, bat 

no action v;as taken thereon^ A true photo stat copy 

of the said representation dated 2if, 12,1987 and postal 

receipt are being filed herewith as ANH'EXUBE NO. A-2 

and A-̂  respectively to this application.

vii). That thereafter, the applicant a l^

gave a reminder dated 22f,5®1988 to the respondent no.2

s a W -  'it*-
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alonsmth a photo stat copy of the judgmeat dated 

19»10i>1985 for iaplementation. A time photo stat 

copy of the said reroinder received in the office 

of the respondent no* 2 on 25,5*1988 is being filed 

■toneXU re A-5. here\^th as MNEXUSE NO. k-5 to this appli cation.

(viii)* That till today, the respondents 
have neither implemented the Judgoent dated 19.10»85 
 ̂ Jinnexure no. A-1) nor decided the applicant*s 
representation dated 12^-1987 folio¥/ed by remindfer* 
They have been meintaiBing complete silence over the 
matter and are contintied in disobeying and disregarding 
the court^s orders wlthoat any ground or justification.

for second appeal
(ix). That no notices/alleged to have been
filed by the respondents hs.ve yet been served on the 
applicsnt nor any such appeal is pending in any court 
as per information of the applicant. The delay on the 
part of the respondents is deliberate and motivated.

(x). That the applicant has still been 
utilised as Pireman on open lines and no promotions, 
seniority and arrears of pay as ordered by the Hon*ble 
Court have yet been given to him by the respondents.

(xi). That the applicant had already suffered 
substantial loss and iXirther losses ere continued due 
to non implementation of the courtfe orders.

6 ^
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(sil). That the acts of the respondents

in not implementing the Courtis Judgment/Orders 

contained in Annesoire no, ^-1 are wholly illegal 

rather arbitrary end contem^oUB.

7. RELIEF SOUGHT:

In view of the facts ffiemtioned in 

para 6 above, the ajjplicant prays for the foliom.iis 

reliefs

(a). That this Hon’ble Tribunal be pleased

to direct the respondents to implemeait 

and comply vd.th the judgment dated

19.10,1985 ( Annexure Fo. A-1) faith­

fully vdthin a reasonable time of one 

month from the date of such order as 

sought for mth all consequential 

benefits of seniority, promotions? ^ d  

payment of arrears 01 pay as ordered 

by the Hon'ble Courts

(b). Cost of this application may also

kindly be awarded to the spplicgnt.

G r o u n d  s:

(S-), That the acts of the respondents in

not implementing the judgment ( Annexure
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Fo* A-1) are wholly illegal, without 

^thority and arbitrary jiit law,

(ii ) . That the acts of the respondents are

also contes^iou^s of the Court*© order® 

contained in Annexur© Ko * A-1,

8. INTEIM QBDER. IF PRAYED:

In the facte and circumstances of the 

^  case, no interim order is prayed for.

9* DETAILS OF THE REMEDY EXHAPSiED:

The applicant declares that he has availed 

of all remedies available to him. under the 

relevant service rules.

OTHER
10* MATTER NOT PENDIFQ IM ANY/COURT e.t. c>

The applicant further declajres-that the 

matter regarding which the application 

has been made is not pending before any 

court of law or any other auttority or 

any other bench of the Tribune,

11. PARTICULARS OF THE POSTAL ORDERS
INRESPECT OF THE APPLICATION FEE.

Indisn g i i c S Z .
(1) No, of/Postal Order (s) _________________

(2) Name of issuing post - 
. U ^  Office,
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(9)

(3). Date of issue of Postal **. 
Order,

Sii /o/89

(k) Post office at vM'.ch 
p^able.

lit* BETAILS OF INDEX:

A index; in duplicate coEtaiBing the details 

of documeiLts to be relied upon. i&  enclosed*

13. LIST OF MCLOUSEBS;

(1). Photo stat copy of jtidgaiertt dated

19*10.1965 passed by I¥ th, AdditLoaal 

Civil Judge, Lucknow in Regular CiTil 

Appeal Fo. 18 of 1985 ( Chandra Bhan 

Versus ITiaion of India )•.

(2) Photo stat copy of representation dated 

2i|.,12.1987.

(3) Photo stat copy of Postal Heceipt*

(if) Photo stat copy of reizdLnder dated

24 . 5 .19 8 8  t/d.th acknowledgment of 

respondent no* 2,

Verification ;

I ,  Chsndra Bhsn, aged abomt k9 years ,

•••10*
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(10)

son of Sri Shetoo, resident of LD, 7F, 

Rtasming Shed Colony, ALambagJi, Lacknow, 

do hereby verify that the contents of 

para 1 to 13 of this application are 

true to my knowledge and belief and that 

I have not supressed any material fact.

Place; Lucknow. Signature of the eppHcant:
^  Dated: -10-1988.

To,

The Registrar,
Central Administrative Tribunal, 
Allahabad, Circuit Bench, LucknoAv.
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...... rsaiTi>1M-T* iri'--»b'I'Krr'Û :"
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The Oeneral Manogero 
Horthera Pnilwayp 
Boro da House p

Reg: Regular Civil Appeal No* 18 of 19S5 
( Chandra Bhen Versus Union, of lat^o) 
decided by the IV th* Additionca Civil 
Judge0 XjucknoQ on 19o10oQl 98^0 6

of Court’ s judgnent/Orders mentioned 
above®

Sirp

I have to bring your kind notice that the above- 
mentioned appeal has been decided in ay favour and 
your counsel has also received the copy of Judgoeat 
fron the court*

In terms of tho Judgment mentioned above^ I o  
entitled to all promotions, seniority and arrears 
of pay etc etc over and above my juniors already 
promo ted ( which have still not been gives to m&o

I. several times, contacted the Office of tho 
Divisional Railway Manager, Northern Railway^ laxcksiou 
m d  other concorsiiiig authorties and also delivered 
a photo stat copy of the judgment̂  for implemeBtatio&o 
All the times, I have been told by that office that 
some appeal had been filed in the higher coisr  ̂ agcdaot 

y the said judgmento Even till today, I have not received
any notice of the h i^er  court regarding the said 
appeal which is said to have been filedo

I have also made enquiry end have come to ktsou 
that no such appeal is pending in any courto Thx&s 
the court’ s orders are being flouted and I an made 
to suffer*

Sir, I ?aa a very poor man end do not think It  
better to start further litigations, I have, already 
jsufferod because of the wrong orders of the EMO/lico 
declaring ne unfit for the post.

Sir, like before, I am still being taken duty OD

f Attested/True Copy o«o2o

L. p. SHUKLA

Advocate
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(2)

open lines as Firsnan, which is self explflinatory 
tnat the order of DM0/iKO was v;rongo

A
Sir, rnsny persons junior to me, because of the 
said wrong order# have euperceeded and they hefve 
even been promoted as Driver, Thus they are getting 
more pay, but I am still 0 fireman despite the 
court’ s verdicts*

You are, therefore, requested to kindly 
, look into the matter and necessary orders for

implementing the Court’ s judgment may kindly bo 
issued diroctinff the Divisionpl Railway Manager, 
Xucknour to promote me above my juniors ^ t h  re­
trospective effect giving me ceniority over them 
end nlso the arrears of pay as per orders of the 
court,

^  Thanking your.

Yours Sincerly,

nDfort p/i tP iqa*7  ̂ Chandra Bhan
Dated 2i|. 12.198?. Pfcreman 'C* under LF/IKO.

Attested/True Copy

L. P. SHUKLA

Advocate
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Received a ___
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Advocate
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annexure m o

The Dlvleional Rsilwey Monogorj, 
Northora RGllwiyj Hszratgsa|^

Throu^ : Tho Propor (3iaim©l*

& ■

Sabj®ct : lEplGtwntfltioit of JudgmeBt & decree 
dated t9t,tCol985 psEeed by IV Addl*. 
Civil Judge, lacknow In Regular Ci?ll 
Apl>epl Ro«. 18 of 1985o Chmdra Bhga 
Voreaa Union of Indiso

o«o

S Sir,

t-

I T©gi*©t to -srlt© tbnt « oonsiderftble period 
tiim

of mr^/Si yoera md 7 raaaths hes peesod but no action

has yet- bdmi talE«m et your and to inplonsrit tho Jud- 
Ssimt md d«cr®o of tJio Ifoiri’W.e Court with tho ro^lt 
I hsvo been atlll sufferiiiSo

In th«s ci)Tcani3tmc98 laentioaed above o 1 till bavo 
no option but to at̂ srt &x&cation proededings besides 
coatonipt procaojings aa th© orders of tbo Hon*blo 
Court arc sidli baias difsobayod aa<i floutodo

It ISft therefore,, requested thet your goodsolf 
Eay Jkindiy look into tlie matter and ask© arrangements 
to got tho orders of th& court Inplejsentod -Bithout 
dsli^y s3<i,to i?void un-aecessax*? ]ULti|Fetiotteo

/ phofo Ĵ tat cc;^ of th© ^adgmeat la again bolng 
sent hers)\dth for your peruotu zmd nQHO’sat^y action^

^hanklBS ?ou.«

15nc/rhoto stst copy 
of iudssient« yours f€«ithftiHyj

Detediv-!^19S8*
\( Chsfidre Bhi© ) ,  P/Hea, c>. 

under TJ/IKOo

/ifU
AtCesteJ/Ti ue Copy

L. P. SHUKl A/
Advocate
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CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD 
CIRCUIT BENCH AT LUCKNOW.

Registration O,A.No.193 of 1988(L)
Chandra Bhan .... Applicant

Vs. Q
Union of India and another ..... Respondents

Hon. D.S.Misra, AM 
Hon. G .S »shanna#JM

( By Hon. G.S.Sharma,JM)

The only relief claimed by the applicant in this 
petition under Section 19 of the Administrative Tribunals 

/ Act (XIII of 1985 ) ( hereinafter referred to ^s the
Act) is that the respondents be directed to implement 
and comply with the judgment dated 19.10,1985 passed 
■ //
by the IVth Additional Civil Judge, Lucknow in Civil Suit 
No.18 of 1985 within the time allowed by this Tribunal 
with all consequential benefits of seniority, promotion 
and arrears of pay. The question arising for consider­
ation before us is whether such a petition is contemplated 
u/s.l9 of the Act or is maintainable.

2. The learned counsel for the applicant was heard 
at length and his contention is that it is yet doubtful 
whether this Tribunal can initiate action against the 
contemner under the Contempt of Court Act read with S.17 
oif the Act for the disobedience of the decree passed 
by the Civil Court and placing reliance on Baldeo Singh 
Vs. Chabi Shyam Tripathi (1988 Local Bodies and Educational 
Cases-411) and Ram Lai Kapoor Vs. Union of India ( 2 (1988) 
A.T.L.T. (CAT)-203) it v;as urged that as conflicting



views have been expressed on this point by a Bench 
of this Tribunal and the Lucknow Bench of the High 
Court of Judicature at Allahabad, this matter should 
be thrashed out after issuing notice to the respon­
dents.

• 2 #

/ 3. . We have very cai^efully considered the conten-
' * ■j c:|tions raised befoi:e us and have also gone through 

yVV. the two decisions cited above. In our opinion, it is
j

not necessairy to decide the question posed on behalf
of the applicant before us in this case as the
application before us is not an application for action
under the Contempt of Court Act but is an application
u/s.l9 of the Act, Whatever may be the views of the
Tribunal and the High Court regarding the contempt
proceedings in the event of the disobedience of the
orders passed by the Tribunal, High Court or other
Civil Courts, the simple question before us is that the
present petition is in the nature of an application
for execution and it has to be seen whether such an
application is maintainable under any provision of the
law. The relevant provision is contained in S.27 of
the Act, which runs as follows *-

**27. Execution of orders of a Tribunal- Subject 
 ̂ to the other provisions of this Act and the rules,

/ the order of a Tribunal finally disposing of an
application or an appeal shall be final and shall 
not be called in ^estion in any court (including 
a High Court) and such order shall be executed 
in the same manner in which any final order of 
the nature referred to in clause (a) of sub-section



: d

.3 .

(2) of Section 20 (whether or not such 
final order had actually been made) in 
respect of the grievance to which the 
application relates would have been
executed,"

4, ■ • Section 27 provides that the orders passed

by the Tribunal are not to be executed by it and they 
\  are to be executed in the same manner in which any final 

/ ' order passed by the concerned competent authority would

r

have been executed. Thus, there is no doubt abcut the 
fact that the Tribunal is not required under any provi­
sion of law to execute even its own orders and we are 
of the view that on this ground alone, the Tribunal 
cannot be asked to execute the orders or decrees passed 
by the Civil Courts. This Bench while sitting at Allaha 
-bad has repeatedly taken the' view that execution 
applications contemplated by O.XXI of the Code of Civil 
Procedure could neither be transferred by the Civil 
Courts to the Tribunal u/s.29 of the Act nor can such 
applications be filed afresh before the Tribunal. A 
careful study of the provisions of Ss,14 and 28 of the 

 ̂ Act will go to show that there is no barto^ the juris­
diction of the Civil Courts to execute their decrees 
passed in service matters before the establishment of the 
Tribunal and the remedy of the applicant, if at all, lies 
before the Court passing the decree sought to be imple­
mented and not before this Tribunal, Assuming for the 
sake of argument, this petition is entertained and a
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final order is pa ssed by the Tribunal directing the 
respondents to implement the decree of the Civil Court 
and if the respondents still fail to comply with the 
.same, the Tribunal has no machinery of its own for 
executing its order and the ultimate remedy will lie 
only under the Contempt of Court Act. It is needless 
to consider the scope of the powers of this Tribunal 

'S^X’̂ nder that Act for the disposal of this petition,
)Ŝ We are clearly of the view that such a petition is 
) hot contemplated by S.19 of the Act and is not
fil

-  ̂ maintainable,

5. The petition is accordingly dismissed in limine,
..........  .....................

Deputy Urr<rr2k? , > ^  .

. . . ................... _ . : ______________

LuckoO‘> V.  ̂ MEMBER (J) MEMBER (A)

Dated* 24.1.1989 
kkb.

€T-
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CC^¥RAL ADMlMISTiRAlEVE IKIl&lIWAL
ADDITIONAL BENCH,

23-A, Thornhill Road, Allahabad-2 1 1C01 

Registration No. j C| ^  of 198 §  (^ L )

APPLICANT (s ) .....
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Particulars to be examined

1. Is the appeal competent ?

(a) Is the application in the prescribed form ?

(b) Is the application in paper book form ?

(c) Have six complete sets of the application 

been filed ?

3. (a) Is the appeal in time ?

(b) If not, by how many days it is beyond 
time ?

(c) Has sufficient case for not making the 
application in time, been filed  ?

Endorsement as to result of Examination

'

4. Has the document of authorisation/Vakalat- 

nama been filed ?

■tK,5. Is the application accompanied by B. D /Postal-
^ r d e r  for Rs. 5 0 /-

6, Has the certified copy/copies of the order (s) 
against which the application is made been 

filed ?

7. (a) Have the copies of the documents/relied 

upon by the applicant and mentioned in 
the application, been filed ?

(b ) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 

and numbefd accordingly ?



^  ( 2 )
VP^ticu lars  to be Examined Endorsement as to result of Examination

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index of documents been filed and 

paging done properly ?

9. Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

Are the application/duplicate copy/spare cop­
ies signed ?

15. Do the names of the parties stated in the 

copies tally w ith those indicated in the appli­
cation ?

16. Are the translations certified to be true or 
supported by an Affidavit affirming that they 
are true ?

17. Are the facts of the case mentioned in item  
^  Alo. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on ene side of the 
paper ?

10. Is the matter raised in the application pending ^
before any Court of law  or any other Bench of 
Tribunal ?

12. Are extra CO pies of the application with A nn- N t o  * 
exures filed ?

(a) Identical w ith the origninal ? .—

(b) Defective ? ^

(c) Wanting in Annxures __

Nos......................... /Pages Nos................?

13. Have file size envelopes bearing full add- ,
resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

18. Have the particulars f©r interim order prayed 

for indicated with reasons ?

19. Whether all the remedies have been exhaused.


